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Andaman and Nicobar Administration, 
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For the Applicant 
	

Mr. G.B. Kumar, Counsel 

For the Respondents 
	

Mr. N.A. Khan, Counsel 

ORDER(Oral) 

Per Mr. V. Aiav Kumar, Judicial Member: 

Heard Ld. Counsel for both sides. 

2> 	The applicant has filed O.A. No. 155 of 2007 impugning an order iated 

30.10.2006 of the respondents Wherein she hasbeen reverted to the p )St of 

Child Development Project Ofjiô  froth Th ostf:Prograñrne  Officer PE nding 

finalization of disciplinary. proceedings. The said O.A. was disposed of 1 v this 

Tribunal vid e ordedated 10 

"15. Con fining o&rseivs 
quoted above th? recomm 
applicant and th, cpnsdq 
appiicant has b:n 	rt 
no other regulincumbe 
direct that the dplLcan l 
of ad hoc P0, the position 
till completion of her dis' 
administrative remedies a 

to th' above relief viz. relIef No.1 
he DPQrir, sp far as it relates to the 
:Q,der of3A 10. 2006 by which the 
?J 	dLàshed. Slnc.e there is 

proinatd as PQie firther 
ed from her preseit pi:ition 

nor to the DPC of W 11L 006 
gs,.. I e. till completion of all 
Iion 20 of the Miini$ative 

I ribunals /%Ct. 

We are constrained to direct that there is full and complete justificaton 
for the DPC, .rjf 10.10.2006 to be set aside (inso far as it relate's 'to the 
applicant) and a revibw DPC convened t consiàr the case pf the 
applicant for règqlar prorno1Lon to the pot Of PQ based on the vacancy of 
July *0. This DPC houldbë riori'ened Qnd should consider records, 
qualifications etc.. as p er existing RR upto the period July 2000 only and 
not for the period beyond it and should not be trammelled by matters such 
as charge sheel etc. which took place at a much later in time .e. on 

. 30.8.2004. The Apex Court has held in the case 'of Union of India and Ors. 
Vs. N.RBanerjee and 'Orreported in197 (9 SCC 287 and aain in 
another case Syed Khalid Rizvi and Ors. Vs. Union of India and Ors), 1993 
Supp (3( SCC 575 that select committees DPC are required to meet 
regularly eveiy year and not doing so amounts to dereliction of 
administrative duty. 

Although the applicant 	 11  had not prayed for a review DPC. to consider 
her case, it is in the power of this Tribunal to mould relief to siit the 
requirements of justice. In coming to this consideration we have al)o kept 
in mind the fact that the applicant is now nearly 58 years old and w4uld be 
shortly superannuating. This exercise should be completed within aperiod 
of three months from the date oft-communication Of this orde.r con4dering 
the fact that all the members of the DPC are local members from the A&N 
Islands. The O.A is, therefore partly allowed and disposed of accodingly. 

No costs." 

e' 



3. 	In pursuance of the aforesaid order, the respondents have conductd a 

review DPC and passed an order No. 50 dated 21.1.2009 and accordngly 

promoted the applicant to the post of Programme Officer (ICDS) on regular bsis. 

Thereafter the applicant retired from service on attaining the age of 

superannuation w.e.f. 31.5.2010. 

However, the applicant alleging that the order dated 21.1.2009 was not 

passed in accordance with the directions of this Tribunal in O.A. No. 155/2007 

dated 10.12.2008, filed-CPC No; 2 of 2013 and th"e said CPCwas dismissei on 
Ar 

4.3.2013 in view of Section 20 of the .Gontempt.of Courts Act, 1971, as the sme 

was filed beyond the limitation period of One year 

5. 	;Treafter the apphcantfilpd theinstantOA seeking the following reliefs:- 

'8 (a) An order' be passeq di'gc4i the respondent authorities to coMply 
with the order dated 10/i2/2Q8passed by this Han'ble Court in 04 No 
155/A&N/2007 whereby directed the respondent authorities to coAduct 
review DPC within a span of three months from the date of communication 
of),the order based on the vacaicy.of July, 2000, 

2 
'b 	An order.'bepassed•d/redtirg the .respondent authorities to transrrit 
the onginal records of the case before this Hon'ble court, so that after 
perusing the me sa cons'cionable justice may be rendered to the applicént. 

15,  

(c,) 	Any otherrelief or- relief's order or orders, direction or directions as 
your Honor deem fit an.d prOper. 

It is seen that the applicant has filed the instant Q.A. seeking a diretion 

upon the respondents to cornpI'with the orderdated 10.12.2008 passed in O.A. 

155 of 2007. No second O.A. is maintainable for seeking a direction to 
	

ly 

with the orders of this Tribunal in an earlier O.A. and the remedy for the 
	

is 

in a different form under differnt provisions of law. 

When the CPC filed for'the said purpose, was already dismissed, the 

remaining remedy for the applicant is only to question the latest orders of the 

respondents i.e. dated 21.1.2009, if she is still aggrieved. 



(V Ajay ku 
Judicial Mem 

(Nandita Chatterjee) 
Adñiinistratjve Member 
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8. 	
In the circumstances we do not find any merit in this O.A. and, 

the same is dismissed. However, the appliOant is at liberty to questic 

dated 21.1.2009if,e 
is still aggrieved, in accordance with law. No c 

ly 

the order 

r 


